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Date of Order:  14-2<96,

Between:

L.

Chikkaia Apparéa vee " Applicart.
And

Unien of India, repby its oecretary,Mlnlstry of
Defence, New Delhi. ' -

2. The Chief of Naval Staff, Naval Head Quarters,
' New Delhi,:
3. Flag Officer-Commanding~in Chief, ,
~ Eastern Naval Command, ‘Head Quaqtpr§¥¥&ge§EQpatnam.
4, General Manager,Naval Armament Depot,
ng;sa<hpatnam.
5. Commsdeore, Chlef Staff Officer(P & A),
Mukhyalaya, Poorv Nausena Kaman,
Nausena Base, Vlsakhapatnam.
cee Respondents. ,
\ 1.
. Responcents.
he applicant :- Mr. ‘A.8rinivasa Sarma -

For t

For the Fespondents: Mr, K.Bhaskar Rao.

CORAM:

LY

Sr./Add.CG3C

THE HON'BLE MR.JUSTICE V.JEELADRI RAO H VICunCh“ILW

THE HON'BLE MR.RARANGARAJAN 3 MEMBER(ADMN‘)




c.A.NC,197/96,

JUDGEMENT De: 14.2,96

(AS FER HON'BLE SHRYI JUSTICE V.NEELADRI RAC, VICE'CE*IAIRMAN)

seard Shri A.Srinivasa Sarma, learned counsel

for the applicent and Shri K.FBhaskar Rao, learned sterding

counsel for the respondents.

2. This CA was filed under Section 19 of the

Administrative Tribunzls Aet against the order dateé 10.6,94
passed by Re4, the disciplinary authority, whereby the
applicant was removed from service by way of punishment. { It
15 stated for the applicant that the appéal Qated 7.8.94

was preferred against the said order and the same is not

yet disposed of.

23, One of the contentions for the applicant is thaEm‘
"in regard to a similaf charge as against Shfi J,Satyanarayané,
the said Shri Satyanarayana having been found guilty for
the charge referredfﬁglwas only reverted but not removed
from service and hence it is one of discrimination when the
applicant was removed from serivice even assuming that

" the charge against him is held x= as proved., It is stated
that the same was referred to as one of the grounds in the

appeal dated 7.8.94 preferred before R-3,

4, In the circumstances referred to this QA is dis-

posed of as underPat the admission stage itself:-

R-3 has to dispose of the appeal dated 7.8.94
S preferred by the applicant against the order dated 10.6,94

passed by R-4, expédifously and preferably within one

)P/ _ -




D |

Q)

month from the date of receipt of a copy of this order,
It is needless to say that R-3 has to advert to all the
grounds raised in the memo of appeal. In case the order
to be passed by R-3 is going to be prejudicial to the
applicant, he is free, if so advised, to move this
Tribunal by filing an application uhder Section 19 of

the Administrative Tribunals Act, 1985,

5. The 0A is ordered accordingly at the admission

stage. No costs./
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(R .RANGARAJAN) (V.NEELADRI RAO)
MEMBER (ADMN,) - VICE CHAIRMAN
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i. Secretary, Ministry of Defence,Unien of India,
New Delhi.

2. The Chief of Naval Staff,Naval Head Quarters,
New Delhi,
3. Flag Officer-Cemmanding=-in Chief,
Eastern Naval Command, Head Quarters, Visakhapatnam.
4, General Manager, Naval Armament Depet,Visakhapatnam,
5, Commedore, Chief Staff Officer( P & A),
Mukhyalaya, Poeerv Nausena Kaman,Nausena Base,
Visakh,.atnam,
6. One gy to Mr.A.,Srinivasa Sarma,Advecate,G-4,
Thirumala Enclave,2-2-1149/1, New Nallakunta,Hyd-44.

7. One cey te Mr.K.Bhaskar Rae,CGSC,CAT, Hyd
8. One cepy te Library,CAT,Hyd.
9., Une spare C®py.
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